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SHRI DIPEN GHOSH: You 
said two minues. I want to know 
by how many seconds two minutes 
are   constituted? 

DR.      NAGEN SAIKIA 
(Assam) : Sir, should he be allowed 
to continue in his way? 

THE VICE-CHAIRMAN 
(SHRI   JAGESH DESAI);     Both 
sides.    .. (lnterruptions).... 

 

 

SHRI DIPEN GHOSH: I am 
on a point of order. It is good 
that you have ordered for expunc- 
tion of certain remarks. It is not 
only a question of ordering for 
expunction of certain remarks made 

 by certain Members who are res- 
ponsible Members    but you should 

'also appeal to the leader or leaders 
of that party. that their Members 
should not indulge in such type of 
statements  being made  here. 

SHRI DIPEN GHOSH: Is he 
a Barbie doll? Is he getting some 
screw? He is speaking and speaking. 

MESSAGE FROM THE 
...   LOK SABHA 

Delhi  Motor  Vehicles    Taxation 
(Amendment)   Bill,   1989. 

SECRETARY-GENERAL: Sir, 
I have to report to the House the 
folloing message received from the 
Lok Sabha signed by the Secretary- 
General of the Lok Sabha: 

"In accordance with the pro- 
vision of rule 96 of the Rules of 
Procedure and Conduct of Busi- 
ness in Lok Sabha, I am directed 
to enclose the Delhi Motor Vehi- 
cles Taxation (Amendment) Bill, 
1989 as passed by Lok Sabha at 
its sitting held on the 21st July, 
1989. 
2. The Speaker has certified that 
this Bill is a Money Bill within 
the meaning of article 110. of 
the Constitution of India." 

Sir, I lay the Bill on the Table. 

RE:   RESIGNATION BY   OPPO- 
SITION   MEMBERS    FROM 

LOK SABHA— Contd. 

SHRI CHITTA BASU (WEST 
BENGAL): I think I should go by 
your advice but you should also 
know  your  own responsibility 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): That is all right. 
You   speak  for  four  minutes.   I 



 

Will be very   impartial.   You speak 
for   four   minutes. 

SHRI CHITTA     BASU     
Anyway, yon should be conscious 
of you own responsibility. Sir, 
today, we are discussing a subject 
which has taken place today in the 
shape of an event of historical signi- 
ficance and dimension. The result 
of the event, the outcome of the 
event is that we have got today a 
truncated Parliament, a crippled 
Parliament. The situation is this, 
as a result of that event, the 
greatest institution of the democracy 
has been made crippled, has been 
made truncated... {interruptions)... 
Have patience. Who has crippled 
this Parliament? Who has trun- 
cated this Parliament ? It is because 
of  the ruling party's insensitiveness 
to the people's resentment... 
(interruptions)... 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): That is his view. 
Why do you bother? 

SHRI  CHITTA  BASU: People 
all over the country have said that 
you have   committeed some crime 
for which you are to be punished. 
This has resulted because you ,are 
consistently, persistently    trying  to 
trample down  the  rights   of the 
Opposition to function in the House. 
To me, Sir, it is a sad day because 
it appears to me that the Govern- 
ment, the ruling party merely by 
virtue   of  brutal   majority   have 
chosen the most disastrous   course 
of rendering the-   Parliament into 
mullity.   you   want   a   Parliament 
which should be     pliant. You have 
got    some      Assemblies        which 
are plaiant  but fortunately here is 
a House and here is that    House 
which refused to be pliant, which 
wanted to assert its rights.    You 
did not allow them, the Members 
of the House to assert their rights. 
Therefore, as you have been elected 
by the people, more than 70 Members 

of the Parliament also have been 
elected by the people and have 
received mandate of the people, 
you have choked their voice. You 
have mat. e it impossible for them to 
function. You have made it im- 
possible for them to discharge the 
responsibilities in accordance with 
the mandate that they have received 
and you people are now enjoying. 
You people are thinking as if you 
have achieved a great victory. 
Be contented that this victory may 
prove to be a great defeat for you. 
Sir, some Members said that the 
CAG did not indict the Government 
Sir, I take pity on them. Sir, I have 
got the right to speak as you have got 
the responsibility to protect me, to 
provide me an opportunity to 
speak. 

THE VICE-CHAIRMAN 
(SHRI JAGESH DESAI): No, 
no. You can say it in a different 
manner but you cannot say like 
that. 

SHRI CHITTA    BASU: What 
can I not say?   Some hon. Mem- 
bers have sard that the CAG report 
does not constitute an indictment. 
What is wrong in it?   The Deputy 
Leader of the Congress(I) party has 
said it.   (Interruptions)...I  do not 
agree with it.   Therefore, I must 
have the right to     say so.   Sir, as 
as a matter, of fact, you should un- 
derstand the importance,   the signi- 
fance of the office of the CAG. 
You have the power to suppress my 
voice.   But you have been so em- 
boldened by  suppressing  the voice 
of Parliament that you   even    do 
not hesitate to attack one of the 
highest officers of the   Constitution. 
It is .a shame on you and you claim 
that you are protecting   parliamen- 
tary      democracy.   You   are   not 
protecting parliamentary democracy 
but you are destroying    one after 
another the pillars on  which the 
edifice   of democracy  is   standing 
and you are vaxing   eloquent that 
you. are protecting democracy and 
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[Shri Chitta Basu] 
we  are    destroying       democracy 
History will tell who are protecting 
democracy and who are destroying 
democracy. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Please conclude 

SHRI CHITTA BASU: I know 
history, also   has   taught   us. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Please con- 
clude. 

SHRI    CHITTA BASU: I am 
within my parameters. For you, 
Sir, two minutes have been fifteen 
minutes. Therefore, you should 
be responsible to the office.     

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI) : I have 
already given five minutes to you. 

SHRI CHITTA BASU: Sir, you 
should understand that your two 
minutes  may  become  25  minutes. 

THE VICE-CHAIRMAN 
(SHRI JAGESH DESAI): No, 
no. 

SHRI CHITTA BASU: Have 
that calculation. Anyway, I have 
learnt  the lesson of the history. 
The lesson of the history is, when 
the ruling party is in the grip of 
crisis, it is they, it is the ruling class 
who destroy Parliament, who close 
the door of Parliament and the 
people who want democracy want 
to see the Parliament alive because 
it is a forum through which the 
people can wage their struggle. On 
behalf of the Oppossition, I do not 
know, but on behalf of my party, 
I say, it is you, who because of  your 
own crisis want to destroy the 
parliamentary democracy. You want 
to destabilise the country and the 
people are there to oppose it, 
people are there to protect the par- 
liamentary democracy in our country 
Now some of you even today might. 
have seen that the CAG   had to 

write a letter to the hon. Speaker of 
that House and the Chairman of 
Rajya Sabha. He is a helpless 
man today. He has discharged his 
duty in terms of the Constitution 
and since he has discharged his 
duty in terms of the Constitution, 
here is the House which denigrates : 
him, castigates him, abuses him and 
calls him names. It is a shame on 
you. Sir, the CAG has got nothing 
to do with the Speaker. You are 
sitting here but the CAG has nothing 
to do with it. He is not your ser- 
vant. Your writ does not reach 
the CAG. Your writ does reach 
me, I admit. What situation you 
have created that the CAG had to 
write a letter, to bow down to you. 

THE VICE-CHAIRMAN 
(SHRI JAGESH DESAI): Please 
conclude now. I will not allow 
you  any  more- time. 

SHRI CHITTA BASU:  Why? 

. THE VICE-CHAIRMAN 
(SHRI JAGESH DESAI): It is a 
question   of time limit. 

SHRI CHITTA BASU: I am on 
the subject. You may throw me 
out.   I am on the subject. 

THE '  VICE-CHAIRMAN 
(SHRI     JAGESH     DESAI): You 
have   already   taken   your   time. 

SHRI CHITTA     BASU:  You  
should be conscious of the responsi- 
bility of the office you are holding 
for the time being.     . 

THE VICE-CHAIRMAN 
(SHRI JAGESH DESAI): I know 
very ell.   (Interruption). 

SHRI   VIRENDRA    VERMA:    
He is concluding. 

SHRI CHITTA BASU:There- 
fore, I say that the CAG is not res- 
ponsible to you. And the ruling 
party has created such a situation 
that the CAG has to explain this 
position to the Speaker and the 
Chairman and  the  man  who  sits 
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there for the time being. This is how 
you   are   destroying   an institution 
, created by the Constitution. Now, 
let me complete. The hon. Members 
of that House have been accused 
that they have run away from dis- 
charging their responsibility.   Now, 
' Sir, they were there to fight, they 
people were there to assert the 
right, they were there on the basis 
of the mandate they received, they 
were there to articulate the grie- 
vances of the people, they were 
there to fight for the strengthening 
of the parliamentary democracy and 
opposing the authoritarianism that 
you have unleashed. Today they 
have resigned. They have not es- 
caped. They have taken the 
pledge of continuing the struggle in 
a new way, in a new form.   And I 
"think that that struggle will consume 
you; that struggle is the biggest 
and that will consume you.' You 
may suppress me here. You have 
suppressed, them there. But they 
have taken the pledge of con- 
tinuing the struggle. Now you 
have asked "why we are not re- 
signing. Why should we resign? 
We are not here with your- mercy. 
It is the State legislature which 
has sent me here. I am here to 
protect the Constitutional • rights 
of the State. This is a continuing 
body. ' .     . 

THE VICE-CHAIRMAN 
(SHRI     JAGESH  DESAI) :   You 
conclude now.         

SHRI CHITTA BASU: There- 
fore,we shall also wage our struggle 
here. Don't assume that we have 
abandoned our respnsibility. We 
have not abandoned our resposi- 
bility. We are very much cons- 
cious of our responsibility. We 
shall continue to fight so long as 
you are there and our fight will end 
when you are out. 
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SHRI PARVATHANENI UP- 
ENDRA: What is this? Do you 
allow him like this ? What is the rele- 
vance? Please decide it. You are 
Vice-Chariman now. You are sitting 
in: the Chair now. 

SHRI DIPEN GHOSH: He does 
not understand   Hindi. 

THE VICE-CHAIRMAN (SHRI 
V.NARAYANSAMY): Mr. Sibtey 
Razi, please confine yourself to the 
points. 
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DR. NAGEN SAIKI: ,Mr. 

Vice-Chairman. Sir, this is not only 
an unprecedented, but also a historic 
event of great political dimension that 
has been witnessed by the country 
today. 

For the first time, Sir, the entire 
Opposition has resigned from the 
Lok Sabha. Some of the Members 
on that side have said that not the 
entire Opposition has resigned, but 
only 70 Members have resigned. I 
would like to ask them to see tomorrow 
or the day after bow many Members 
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[Dr. Nagen Saikai] 
have resigned. Of the 1Q6 Members 
of the Opposition, 70 have resigned 
and the others will resign within a few 
days to record their historic protest. 

For the first time, Sir, a Constitu- 
tional authority in the country has 
made an indictment on the Govern- 
ment. But the ruling party Members, 
most of them, have said that there is 
no indictment at all. 

We can only pity their blindness. 
Sir, any Government having mini- 
mum democratic spirit would have 
resigned and would have gone to the 
people for a fresh mandate. But it 
cannot be expected from a party 
which has been trampling down all 
moral values and which does not care 
to demolish even the constitutional 
institutions in the country for their 
own narrow political benefits. 

One of the hon. Members Mr. 
Salve staled that they have resigned 
because they have nothing to lose." 
He has saed that after a few days the 
Lok Sabha is going to be dissolved. 
If that is the case, then. I want to 
ask why the ruling party has not taken 
the step to go to the people for a 
fresh mandate. They dnot have the 
courage.. 

Sir, in this background, instead 
of allowing a discussion on the C& 
AG's report the Government be 
asked to take action on the report. 

I only want to remind that two 
hundred years back the Port of Bast- 
ille faced its fall. After completion 
of 200 years in India the 'Fort' of 
Congress-I is going to face the same 
fate 

Thank you. 

 
 *Expunged   as ordered by the Chair. 
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THE VICE-CHAIRMAN (SHRI 
V.NARAYANASAMY): If there is 
anything unparliamentary, we will 
remove it "from the record. 

 

 
"It is a fit case for your ruling. It is 
deliberate attempt to encroach on the 
powers of the 'States." 
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SHRI SUBRAMANIAN SWA- 
MY : Mr. Vice-Chairman, Sir, my 
Party Member, Mr. Syed Shahabud- 
din in Lok Sabha, in consultation 
with all of us, has decided not to 
join in the resignation move of the 
Opposition. The reason is that the 
resignation move is based on a logic 
which we are unable to understand. 
Apparently, according to what they 
have said—most of them have dis- 
appeared for the evening—the CAG 
Report indictment is so severe they 
say that no discussion   should take 
place,  and the  resignation  of the 
Prime Minister should be immedia- 
tely handed over. Now, we are not 
able to understand why the discus- 
sion cannot take place first and at the 
end of which the Opposition, all of 
us, could demand the resignation of 
the  Prime  Minister,   and  then  of 
course,   a  resignation  move' could 
take place. In fact, even before the 
summons  came  out,  we  were  all 
in competition to have our name as 
number one in the  discussion on 
the CAG Report. And indeed you 
must have seen five names in both 
the Houses. In this House, I believe, 
Mr. Vajpayee was the first and there 
in the other House, it was of Mr. 
Madhu Dandavate. And we were all 
looking forward to this discussion, 
Suddenly, a turn-about took place 
and they said no discussion. In fact, 
they said  not  only no  discussion 
but also resignation. And the ques- 
tion is : What is the mystery behind 
this   180   degrees  turn ?   What  is 
behind  it ?  And  that  is   what  I 
would like to tell this. House. One 
of;the reasons why the Opposition 
parties   when   they   meet   stopped 
calling the Janata Party is because 
of certain moral questions that we 
raise in their meetings. And I would 
say that  those  moral   questions 
would arise in a debate on the CAG 
Report also. I would say that a 
broad,   a   clear,   and an extensive 
debate on the CAG Report would 
bring out the  culpability and  the 
involvement  of some  prominent 
leaders of the Janata Dal, and it 
is to hide this, to prevent this that 
106 have been asked to resign. In 
fact, I would say really to protect 
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two people, the other 104 have been      
made sacrificial goats. I am sorry 
about it because many of them had 
been with me in the Janata Party      
in the past. Unfortunately, due to- 
misguided thoughts, they have deser- 
ted the Party   and have decided to 
accept the leadership of somebody 
from their party, the  Congress (I). 
And I am even surprised that   the 
Marxists who talked so much against 
feudalism    have decided to totally 
surrender :to a feudal leadership in 
the country. So, I would say that the 
best answer for this kind of behaviour 
would be a very elaborate and com- 
plete discussion on the CAG Report. 

I   do not associate myself  with the 
sentiments expressed in this   House 
against the CAG. I know him and I 
know he is an honest man and indeed 
what is necessary is to study the report 
carefully and indeed pinpoint   where 
the mistakes were made and I  would 
say that indeed would expose the 
bankruptcy of a section of the leader- 
ship of the opposition. It is, therefore 
wrong to lump the entire opposition 
together. Indeed in the whole country 
I would say that, there is a very large 
chunk  of population   which   does 
not appreciate what these people are 
doing. Indeed  the whole     country 
feels very ashamed when the procee- 
dings of the House were stalled in the 
way in which they were. What is it 
that they are stalling? They   arebe- 
having in this manner not in order to 
get  a  discussion  done. I     myself 
participated here in uproarious scenes 
when the Government was refusing a 
discussion on the Thakkar Commis- 
sion report. But there we were asking 
for a discussion. But here the Govern- 
ment is ready for a discussion and the 
objective of the opposition is to prevent 
a discussion. Now, whats the Parlia-t 
ment meant for, if  it  is not meant for 
discussion.? 

 

I, therefore, cosider this move of a 
section of the opposition to resign as 
anti-democratic and harmful to our 
Parliamentary   institution and that 

is why we  have refused to   
associate 
ourselves here. 

Thank you. Sir 
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THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY): We are 
not discussing the report. You please 
confine yourself to the point about 
resignation by Lok Sabha Members. 
Tomorrow we will have a discussion 
on the   report. 

SHRI RAM AWADHESH 
SINGH: You do not understand 
Hindi. 

THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY): I am follo- 
wing it from the translation. Your 
time is over. 

. 
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THE VICE-CHAIRMAN (SHRI 

V. NARAYANASAMY): You have 
made your point. Dr. Abrar Ahmed. 
Mr. Ram 
Awadhesh   Singh, you have taken a 
lot of time 

SHRI RAM AWADHESH 
SINGH: One    minute. 

THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY): No, I am 
not  allowing. Dr.  Abrar   Ahmed. 

THE  VICE-CHAIRMAN (SHRI 
. V. NARAYANASAMY): Your time 

is up. You have already taken more 
than   10 minutes. 
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THE VICE-CHAIRMAN (SHRI 
V. 'NARAYANASAMY): This discus 
sion is concluded. Shri    Salve will 
continue his speech   tomorrow on 
short  duration discussion. 

Now, the House stands Adjourned 
till 11.0O A. M. tomorrow, Tuesday 
the   25th July,   1989.  

The House   then adjourned 
at thirty-three   minutes   past 
seven of the clock   till eleven 
of the clock on Tuesday, the 
25th   July,   1989. 


